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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. 330{\94. Dt. of Decision ¢ B8.,6.94.
. K. Charles ve Applicant
s

1. The Sub Divisional Officer,
Telecom, Nandyal-518 501.

2, The Telecom District Manager,
Kurnwel - 515 050,

3. The thief General Manager,

Telcpm, A.P.,
Hyderabad - 500 0OC07. «+ Respondents.

Counsel Por tYe Applicant : Mr, C.,Suryanarayana

Counsel for the Respondents : Mr, N,R, Devaraj, Sr.CGSC.

CORA M
THR HON'BEB: SHRI A.B. GRTHI : MEMBER (ADMN,)

THE HON'BLE SHRI T.CHANDRASEKFARA REDDY : MEMBER (JUDL.)
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"3./| Heard learned counsel for both the parties. Shri

0.AR0.330/94. Date of Order : 8.6.94,
_" OQrder

X of the Division Bench delivered by Hon'ble Shri A.B.Gorthi
1 Member (A) I

The Applicant states that he was initially engaged as a

cazi:dal mizdoor on 1.3.83 under the Respondents, He worked

_as7éuch till 17.3.84. Subsequently he was re-engaged in

Dec:ember, 1991 for 31 days and January, 1992 for 27 days
. and worked continuously
an(il again from January, 1993/till the end of February, 1994

) —_—
when his services were dis-engaged. ;
] |

’

| .
C.Suryanarayana, learned counsel for the Applicant u egpr"“

trfat: taking into consideration the services rendered 3; the
Ap'plicant as a casual mazdoor under the Respondents. tl:le
Ap!:licant acquired certain rights which cannot be denied
tc};.’him by the Respondents, \
3] There can. ' be no doubt es regards the re-engagef&ent:
J the Applicant from January, 1993 and his continuous ‘
engagement till the end of February, 1994, 'in view of thi-
we' dispose.of this O.A. with a direction to the Respondents—

&£

in the following terms:-

| (}1) The name of the Applicant shall be entered in the g C

l_‘;ive casual register, ' ) (f ) ' .
(J'?.) He will be engaged as a e'asual mazdoor whenever ehezfe
work in preference te the freshers and juniors. |
(3) The question of granting the Appl;cant tempo_rary: stat——
gnd his subsequent regularisation willl be congidered by thHumm

Respondents in accordance with the exXtant rules/instructi cem
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Shri N.R.Devaraj, learned counsel for the Respondents

dispated the correctness of the age of the Applicant as show

4n Lhe cause title, -There is no need for us to examine this

issue as it is always open for the Respondents to determine

the
tioyl
5. .

p—

T,
( TI

Chandrasekhar Reddy ) ( .mts) . '

correct age of the Applicant at the time of regulafisa;

The O.A. 18 ordered accordingly. No order as to costs,

Member(J). Member (A) .

Dated: 8 June, 1994,
Dictated in Open Court.

Ptz

Deputy ReglstrarTSUdl )

Copy toz- :
1% Th:e: Sub Divisional Officer, Talecom, Nandyal~501. j
23t The Telscom Distridt Manager, Kl.;rnool-OSU.;;
3, The Chief General Manager, Telacom, A.P.Hyderabad-001.

4% Dﬁa copy to'Sri: C.Suryanarayana, advacate, CAT, Hyd;h‘ ’
s5h Un';_a copy to Sri. N.R.Daufaraj,‘ Sr. CGSC, CAT, Hyd. ~

63 Dne!,- copy to Library, CAT, Hyd. _ (’

Rem/-

7. 0One spare copys
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IN THE CENTRAL ADIINT STRALIVE TR B[ﬂ@ﬂi-‘

FHYDERABAD EBENCH /T HYDERLBAD.

TEE HON'ELE MR.JU TICE V.NEELZDRI RZO
VICE CHAIRMAN

2ND |
HOU'BLE MR.A.3.G RTHT -2 MEMBER(Z)

=
&=

AND -

THE HOH' BLE MR.T .CHANDRASEIS. R REDDY
MEM3ER(C UDL)

;;2/13
THE H0:4'BLE fﬂ{.R.'quz;R;\ AN ¢ MEMBER(z)

Dated: @6/--1994. -

~ORDER/JUDGHMENT s « "

s

Mebio Rt/ Cor o —
C.a.No. 377{76?"7

wLed Mo (W.p,

1

‘Admitteqg an¢ Interim Direct;ions_

isposed of with directions
Dispnissed.

bisl issed as withdrawn
Dismissed for defauit.

Re je ted/Ordered.

r/No/o;;der as to costs.

' +

! Contral . '{i:.:inistraﬁve Tridune}

DESPATCH

. BYDERABAD BEI‘%%:






